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3T UG @ 73 2, 981 ¥ Yob UYec W & T3 FHRT & IR oo
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e (@) @ ofd H fag " @ WH R Y R @ S iR JdEnq
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IR ST8l XIS WRBR gRT Bdrere gae il ok 4@ gur s,
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o B S U ge @ o dWew A1 uReEw d @l AR B e,
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PRATS 39 AT & TR ST & 3T B TS FHsh Sy |

AUTHORITATIVE ENGLISH TEXT

Act No. 34 of 2025.

THE INDIAN STAMP (HIMACHAL PRADESH AMENDMENT) ACT, 2025

Sections:

ARRANGEMENT OF SECTIONS

1.  Short title and commencement.

2. Amendment of Schedule 1-A.

3. Repeal and Savings.
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Act No. 34 of 2025.
THE INDIAN STAMP (HIMACHAL PRADESH AMENDMENT) ACT, 2025
(AS ASSENTED TO BY THE GOVERNOR ON 2ND JUNE, 2025)
AN
ACT

further to amend the Indian Stamp Act, 1899 (Act No. 2 of 1899), in its application to the
State of Himachal Pradesh.

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-sixth Year
of the Republic of India as follows:—

1. Short title and commencement.—(1) This Act may be called the Indian Stamp
(Himachal Pradesh Amendment) Act, 2025.

(2) It shall be deemed to have come into force on the 18" day of February, 2025.

2. Amendment of Schedule 1-A.—In the Indian Stamp Act, 1899, as applicable to the
State of Himachal Pradesh, in the Schedule 1-A,—

(a) 1n article 23, in the proviso, at the end for the sign “.”, the sign “:” shall be
substituted and thereafter the following proviso shall be inserted, namely:—

“Provided further that where permission for conveyance of property is granted by
the State Government under section 118(2)(h) of the Himachal Pradesh Tenancy
and Land Reforms Act, 1972; the Stamp duty shall be charged at the rate of 12%
of the market value or the consideration amount, whichever is higher, irrespective
of gender, subject to the minimum of rupees one hundred and duty rounded off to
nearest rupees ten.”;

(b) inarticle 35,—

(1) in clause (a), at the end, for the sign “.” the sign “:” shall be substituted and
thereafter the following proviso shall be inserted, namely:—

“Provided that where permission for lease of property is granted by State
Government under section 118(2)(h) of the Himachal Pradesh Tenancy and
Land Reforms Act, 1972; the stamp duty shall be charged at the rate of 12%
of the market value of the leased property subject to the minimum of rupees
one hundred and duty rounded off to nearest rupees ten.

Formula for calculating stamp duty on lease deeds in such cases of
permission under section 118(2) (h) of Himachal Pradesh Tenancy and Land
Reforms Act, 1972:—

12% X market value X (period of lease)/100"; and

(i1) in clause (b), at the end for the sign “.” the sign “:” shall be substituted and
thereafter the following proviso shall be inserted, namely:—
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“Provided that where permission for lease of property is granted by State
Government under section 118(2)(h) of the Himachal Pradesh Tenancy and
Land Reforms Act, 1972, the stamp duty shall be charged at the rate of 12%
of the market value of the leased property or the whole lease amount which
would be paid or delivered under such lease, if any, whichever is higher,
subject to the minimum of rupees one hundred and duty rounded off to
nearest rupees ten.”.

3. Repeal and savings.—(1) The Indian Stamp (Himachal Pradesh Amendment)
Odinance, 2025 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the Ordinance

so repealed, shall be deemed to have been done or taken under the corresponding provisions of this
Act.

g QT WERS Gursdl yori Sfl, goHgR, forem sWRyR (fRovo)
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TEG AHTESAT TAH Uy,

oy, forer g4RYR (f2oW0) |
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24 /NT /2025 SV fafer goftaxor 22—05—2025 17—06—2025
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02—03—1975 BT U UaRIG o H g3 AT qAT WG Toaeh & o=\ fAfd aof 48 &1 ug ¥ |
TS 30 U9 U9 9N § g9 &1 & foIU e uiRd fhu oI |

31 gfaral 3mH SHar am FRd RedeRT $f 33deR gRT gfad fhar rdn & & afe
frdl @ SR o= fafyr GoNexor R Bl IR g UaRISl 8 d 98 fodie drig ush
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TG AR fga S,

IoTgR, 7 g4RYR (fBovo) |

In the Court of Sh. Sanjeet Singh, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Hamirpur, District Hamirpur (H.P.)

In the matter of :

1. Sh. Aditya Thakur s/o Sh. Sanjay Kumar, r/o VPO Uhal, Tehsil Bamson at Tauni
Devi, District Hamirpur (H.P.).

2. Priyanka Kumari d/o Sh. Kuldeep Singh, r/o Vill. Mandhair, P.O. Utpur, Tehsil
Bamson at Tauni Devi, District Hamirpur, H.P. “Applicants.

Versus

General Public
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Subject.— Notice for Registration of Marriage.

Sh. Aditya Thakur and Smt. Priyanka Kumari have filed an application u/s 5 of Special
Marriages Act, 1954 alongwith supporting affidavits and documents before the Court of
undersigned in which they have stated that they intend to solemnize their marriage within next
three calendar months.

Therefore, the general public is hereby informed through this notice that if any person
having any objections regarding this marriage may file his/her objections personally or in writing
before this court on or before 20-06-2025. In case no objection is received by 20-06-2025 it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 26-05-2025.

Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division, Hamirpur (H.P.).

T ST ed FHEdl goM Aot vd devilerar ememer, e wirsT (fRovo)

fhed HapedT : GO A |

v ——urfAT—uz gl A oG AWl Al IgyR, |G =Ry, dediel gaema, e
STl (fRovo) |

grefl RART arar g= i gofeg Rig, Farfl T o1, dRe SAifha ToiR1, dedilel =,
e =, fRovo gRT UfAT-um dioria @R & |HeT URdd $Rd 8¢ STy fhar € f&
IEHI el 9 yEferd A RARH dmar g3 qeed R 8, g 99 9 AT RiggR | 9
ERIST ofl, A 9 A W) A JMoRd Reprs #eTd RigyqR d ol dis g3 o3 drmal g3l |id
Rz a5 81 T o, Sife Tad g urRil uer AW oRd Rere #egta RigyR 4 ol de g3
BT ATl B g R O arar g3 golad (48 g5l $RAMET drsdl ©, Siifd Uil &1 |8l g
vaferd W 2| ureft g9a) gfe & foly oMR @1e &1 Fdhd, U9 &S @ Fdd, TNUIc & BRI
gfa A1 el B 7 | e B BN B 8ol BT U Bl WOl T, 915 RUIiE gedbl
BN g RUIE gear) qeagR o< =Rl & AR ol oo 9o BT ol 9 R 59 9rean
93 geled R Us 8 Afdd & & M ¢ |

31d: redi T 3fTda PR B gU G GGl / SIABR XIGU= & HEIH I ([ ST g
fedag uell @1 fpar Smar 2 & e ) <afed o1 Iaad well & 9m 31 o e
eI RIgqR, Ao IR #§ 39 dic g3 w8 el gE |@id R @l qoi RAfse amar g
Jofad g g FRam IR ol fows @ emufy o IoR & a1 98 g eeTed H fedid
13—06—2025 I FATATT AT TPTATT BITGR BIDBR AT IR U HR Al & AT Il ARG
TRl T fH &1 IOR Ud RISl F8l GAT S d 9M &l GORIT & 3eel URa x fQy
ST |
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3ST f=Tid 05—04—2025 BT A BEAER AR AT gRT SN fhar T3 |

AR | BERT / —
TerId gaedt g2 Soft T dexiieieR,
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9 QT S qAEdr fgara ol afear, Rrar sirer (fRovo)
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31T ST g |

S AT <dl g o /M, Al 99 g, dier 9 Su—dsdid afedr, Rrar wivsT
(fRo W0) = = FRIfed /=T # URA-—uF U¥ fHar g 6 SHeT 9 MR &, U9 3,
Thel JHIO-UF, UgdE UF 3l H W AW I <dl Gl § R NToiRd JIfeld HETd a9
YT, ASIE SdTd a¥ald &xd T9d IAHI A1 Al d@m <@ gof § Sifd g § ofd:

JTAFIHT AT ATH oG e § SURIGT HeTall § A Adr <) g5l HRa™T arsdl @ |

3T 3T ST Bl §9 RISYF 3308k /g3l JAR! & ARdd ¥ o fbar o © b 9
IR Ife AT BT PIS SOR T TARTST 8T dT a8 feid 15—06—2025 DI ISR Bl JaTaAd H
AT AT Tt BIVR BIBR AU UeT I Ahd 8 | IR—BIRr &) R H UhaRwT Hrfara
3 H TS ST |

31TST &I 26—05—2025 T JELEKIER] P BWIER g HIBR aTeld A SN §aTT |
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9 eTerd Hed aHEd fgdaa gof, afear, Rrer sirsr (fRovo)
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ST AT <dl g3 O] M, a9 g, JiT 9 Su—dgdid afedR, [l wiTsT

(fRo W0) =1 3 HTATry /=Ty | UdA—ux u¥ fhar 2 & S9a fUdr &1 9™ mR @rs, U9
BIS, Whel YAUI-US, UgdE U 3ffq H Tl ¥ S M &6l & UR= [IoRd 3fWeld Helel a4

YT, A€ SIdlel daId HRd GAY SEd fUdl & A ST &of § Sl Tad @ | 3fd:
3MAfesT 3= AT &1 ™ o 3ol W SURIGd JgTell H S I qol $HRarl aredl @ |
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IR Ife AT BT BIS SOR T TARTST 8T dT a8 feid 15—06—2025 DI LSRN I JaTaAd H
TATATT IT THTATT BIOR BIDHR AUAT U G Fhdl & | IR—BIORT BT A H UHRBT HRIATE]
SECICICIEACICHIN

31TST &I 26—05—2025 I JEEKIER] P BXIER g HISR 3TaTeld A SN §aTT |
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WERIS aHTEd! fadrg siofl,
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£ Afgex RiE g3 @9 ordd, Fardll Slell e, Su—adedid afedr, e wirst (f2odo)
TRt |
ERIE|
SIEAVEGI g |

3N Aifder g g3 =99 e, Hardl #8Td Slell ge, Su—dgdldd dfedR, fSTell dirsT
(fRodo) = 59 =T # URMI-UH U fHar € f6 SH@r o e e 20-06—1977 BT AT
Siell e, Su—aedicl afeaR H 3T AT U] ASAarasl SH FHI U Gardd H SHBT Gollehrol
TEI FHRATIT ST AP 8 T R Bar b 3HBT Uil W arad § fHar o |

31Q: 3ITH SIIT Bl $H RISIUH S¥ABR /AT ARl & Agd | Jfd fbar Srdr & b 4
IR afe fHA B B IR g UaRIT & ol 98 fITidh 15—06—2025 P MENBER] DI 3raTerd H
AT AT IHTATT BIOR BIHR AUAT Ul @ Fhd & AT SR o /T BT UoiIahRo]
PR B AR TR B AU S0 | SHP SR PIs W SR T TaxTSl Hlfdel TR F 817 |

315 f&ip 23—05—2025 DI BAR EIER d HIBY IaTeld A STRI §all |

AR | FXRIRT / —
PRIBRT TUSTIEIHNI,

afedr, frar sirsT (fRowo) |
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9 3T 4 AFND ARDR, HRIDRI IUSIADHRI, SANIEE, e sireT (fBovo)
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In the Court of Sub-Divisional Magistrate, Dheera, Exercising the Powers of
Marriage Officer, Dheera, Distt. Kangra (H.P.)

In case. :
Mohamad Moin and Jyoti Kumari
Versus
General Public
Application under section 16 of the Special Marriage Act, 1954 for the Registration of Marriage.

An application under section 16 of the Special Marriage Act, 1954 has been received by the
undersigned from Mohamad Moin s/o Salam Deen, resident of Village Challah, P.O. Bachhwai,
Tehsil Thural, District Kangra, H.P. and Jyoti Kumari d/o Nikka Ram, r/o VPO Salihar, Tehsil
Khundia, District Kangra, H.P. that they have solemnized their mariage on dated 22-11-2024 at
Village Challah, P.O. Bachhwai, Tehsil Thural, District Kangra, H.P. as per Muslim Rites and
customs and living as husband and wife since then.

If there is any objection to the registration of this marriage the objection in person or
through counsel be submitted to this office on or before 17-06-2025 otherwise the marriage will be
registered.

Seal. Sd/-
Marriage Officer-cam-SDM,
Dheera, District Kangra (H.P.).
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Before Shri Jagpal Singh, Executive Magistrate (Tehsildar), Kasauli,
District Solan, Himachal Pradesh

Case No. Date of Institution Date of Decision
12/2025 08-05-2025 16-06-2025

Shri Ramesh Kumar s/o Shri Sohan Lal, r/o Village Kainthi Gathian, Post Office Gaighat,
Tehsil Kasauli, District Solan H.P. . .Applicant.
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Versus

General Public . .Respondents.

Application under section 13(3) of Birth and Death Registration Act, 1969.

Shri Ramesh Kumar s/o Shri Sohan Lal, r/o Village Kainthi Gathian, Post Office Gaighat,
Tehsil Kasauli, District Solan H.P. has moved an application before the undersigned under section
13(3) of Birth & Death Registration Act, 1969 alongwith affidavits and other documents stating
therein that his Grandmother Smt. Veena Devi w/o Sh. Sikhanu Ram was died on 11-04-2020 at
home r/o Village Kainthi Gathian, Post Office Gaighat, Tehsil Kasauli, Distt. Solan, H.P. as per
affidavit given by the applicant, but her date of death could not be registered in the record of Gram
Panchayat Chammo, Tehsil Kasauli, Distt. Solan within stipulated period.

Hence she prayed for passing necessary orders to the Secretary-cum-Registrar Births &
Deaths Registration of Gram Panchayat Chammo for entering the same in the births and deaths
records.

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for the registration of delayed date of death of Smt. Veena Devi w/o Sh.
Sikhanu Ram may submit their objections in writing in this court on or before 16-06-2025 at 10.00
A.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 15th day of May, 2025.
Seal. Sd/-
(JAGPAL SINGH)

Executive Magistrate (Tehsildar),
Kasauli, District Solan (H. P.).

Office of the Sub-Divisional Magistrate, Arki, District Solan (H. P.)

Case No. Date of Institution Date of Decision
22/2025 31-05-2025 30-06-2025
Shri Narinder Thakur s/o Shri Chandu Lal Thakur, r/o Village Sora Kaneta, Post Office
Chandi, Tehsil Arki, District Solan, Himachal Pradesh .. Applicant.
Versus
General Public .. Respondent.

Regarding delayed registration of death event under section 13(3) of the Birth and Death
Registration Act, 1969.

PROCLAMATION
Shri Narinder Thakur s/o Shri Chandu Lal Thakur, r/o Village Sora Kaneta, Post Office

Chandi, Tehsil Arki, District Solan, Himachal Pradesh has filed a case under section 13(3) of the
Birth & Death Registration Act, 1969 alongwith affidavits and other documents stating therein that
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his Grandfather Late Shri Sharan Ram Thakur alias Sarnu s/o Shri Dana was expired on
30-05-1985 at Village Sora Kaneta but his death has not been entered in the records of Gram
Panchayat Kashlog, Tehsil Arki, District Solan H.P. as per the Non availability certificate No. 10
issued by the Registrar, Birth and Death Registration,Gram Panchayat Kashlog, Tehsil Arki.

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for registration of delayed death in respect of Late Shri Sharan Ram Thakur
alias Sarnu may submit their objections in writing in this office on or before 30-06-2025 at 10.00
AM, failing which no objection will be entertained after date of hearing.

Given under my hand and seal of this office on this 1st day of June, 2025.

Seal. Sd/-
(NISHANT TOMAR, H.A.S.)

Sub-Divisional Magistrate,

Arki, District Solan (H.P.).

Before Shri Jagpal Singh, Executive Magistrate (Tehsildar), Kasauli,
District Solan, Himachal Pradesh

Case No. Date of Institution Date of Decision

13/2025 22-05-2025 25-06-2025

Smt. Devrani d/o Sh. Laiq Ram, r/o Village Gharyana, Post Office Kanda, Tehsil Kasauli,

District Solan H.P. . .Applicant.
Versus

General Public . .Respondents.

Application under section 13(3) of Birth and Death Registration Act, 1969.

Smt. Devrani d/o Sh. Laiq Ram, r/o Village Gharyana, Post Office Kanda,Tehsil Kasauli,
District Solan H.P. has moved an application before the undersigned under section 13(3) of Birth &
Death Registration Act, 1969 alongwith affidavits and other documents stating therein that she was
born on 09-06-1988 at home r/o Village Gharyana, Post Office Kanda, Tehsil Kasauli, Distt. Solan,
H.P. as per affidavit given by the applicant, but her date of birth could not registered in the record
of Gram Panchayat Gulhari, Tehsil Kasauli, Distt. Solan within stipulated period.

Hence she prayed for passing necessary orders to the Secretary-cum-Registrar Births &
Deaths Registration, of Gram Panchayat Gulhari for entering the same in the births and deaths
records.

Therefore, by this proclamation, the general public is hereby informed that any person
having any objection for the registration of delayed date of birth of Smt. Devrani d/o Sh. Laiq Ram
may submit their objections in writing in this court on or before 25-06-2025 at 10.00 A.M., failing
which no objection will be entertained after expiry of date.
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Given under my hand and seal of the court on this 22nd day of May, 2025.
Seal. Sd/-
(JAGPAL SINGH)
Executive Magistrate (Tehsildar),
Kasauli, District Solan (H. P.).

In the Court of Shri Multan Singh Banyal, Executive Magistrate-cum-Tehsildar, Solan,
District Solan (H.P.)

In the matter of :

Smt. Lakshmi Devi d/o Shri Ram Bahadur, permanent, r/o Village Ghorai, Up Mahanagar
Palika 5, Shishupur, Nepal ..Applicant.

Versus

General Public . .Respondent.

Subject—Regarding delayed Registration of Birth and Death under section 13(3) of Birth and
Death Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rule, 2003.

PROCLAMATION

Whereas, the applicant Smt. Lakshmi Devi d/o Shri Ram Bahadur, permanent, r/o Village
Ghorai, Up Mahanagar Palika 5, Shishupur, Nepal has moved an application before the
undersigned under section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P.
Birth & Death Registration Rule, 2003 alongwith affidavits and other relevant documents for
entering her delayed date of birth i.e. 15-11-2003 and place of birth at Village Seri, Post Office
Galanag, Tehsil & District Solan (H.P.), but her date of birth could not be entered in the record of
M.C. Solan Tehsil & District Solan.

Now, therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Smt. Lakshmi Devi d/o Shri
Ram Bahadur & Smt. Sunita Devi may submit their objection in writing or appear in person in this
court on or before 18-06-2025 at 10.00 A.M., failing which no objection will be entertained after
expiry of date.

Given under my hand and seal of the court on this 17th day of May, 2025.
Seal. Sd/-
(MULTAN SINGH BANYAL),
Executive Magistrate-cum-Tehsildar,
Solan, District Solan (H.P.).

In the Court of Shri Multan Singh Banyal, Executive Magistrate-cum-Tehsildar, Solan,
District Solan (H.P.)

In the matter of :

Shri Suraj Khatri son of Shri Tilak Bahadur Khatri, permanent r/o Village Lalpur Baijnath,
Gaon Palika, District Banke, Nepal ..Applicant.
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Versus

General Public . .Respondent.

Subject.—Regarding delayed Registration of Birth and Death under section 13(3) of Birth and
Death Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rule, 2003.

PROCLAMATION

Whereas, the applicant Shri Suraj Khatri son of Shri Tilak Bahadur Khatri, permanent r/o
Village Lalpur Baijnath, Gaon Palika, District Banke, Nepal has moved an application before the
undersigned under section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P.
Birth & Death Registration Rule, 2003 alongwith affidavits and other relevant documents for
entering his child delayed date of birth i.e. 09-08-2019 and place of birth at Village Shamlech, Post
Office Bohli, Tehsil & District Solan (H.P.), but his child date of birth could not be entered in the
record of G.P. Anhech, Tehsil & District Solan.

Now, therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Master Shiva Khatri s/o Shri
Suraj Khatri & Smt. Meena Khatri may submit their objection in writing or appear in person in this
court on or before 21-06-2025 at 10.00 AMm,, failing which no objection will be entertained after
expiry of date.

Given under my hand and seal of the court on this 20th day of May, 2025.
Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate-cum-Tehsildar,
Solan, District Solan (H.P.).

In the Court of Shri Multan Singh Banyal, Executive Magistrate-cum-Tehsildar, Solan,
District Solan (H.P.)

In the matter of :

Shri Suraj Khatri son of Shri Tilak Bahadur Khatri, permanent r/o Village Lalpur Baijnath,
Gaon Palika, District Banke, Nepal ..Applicant.

Versus

General Public . .Respondent.

Subject—Regarding delayed Registration of Birth and Death under section 13(3) of Birth and
Death Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rule, 2003.

PROCLAMATION

Whereas, the applicant Shri Suraj Khatri son of Shri Tilak Bahadur Khatri, permanent r/o
Village Lalpur Baijnath, Gaon Palika, District Banke, Nepal has moved an application before the
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undersigned under section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P.
Birth & Death Registration Rule, 2003 alongwith affidavits and other relevant documents for
entering his child delayed date of birth i.e. 18-04-2020 and place of birth at Village Shamlech, Post
Office Bohli, Tehsil & District Solan (H.P.), but his child date of birth could not be entered in the
record of G.P. Anhech, Tehsil & District Solan.

Now, therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Ms. Saneha d/o Shri Suraj
Khatri & Smt. Meena Khatri may submit their objection in writing or appear in person in this court
on or before 21-06-2025 at 10.00 A.M,, failing which no objection will be entertained after expiry of
date.

Given under my hand and seal of the court on this 20th day of May, 2025.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate-cam-Tehsildar,

Solan, District Solan (H.P.).

In the Court of Shri Multan Singh Banyal, Executive Magistrate-cum-Tehsildar, Solan,
District Solan (H.P.)

In the matter of :

Shri Suraj Khatri son of Shri Tilak Bahadur Khatri, permanent r/o Village Lalpur Baijnath,
Gaon Palika, District Banke, Nepal . .Applicant.

Versus

General Public . .Respondent.

Subject.—Regarding delayed Registration of Birth and Death under section 13(3) of Birth and
Death Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rule, 2003.

PROCLAMATION

Whereas, the applicant Shri Suraj Khatri son of Shri Tilak Bahadur Khatri, permanent r/o
Village Lalpur Baijnath, Gaon Palika, District Banke, Nepal has moved an application before the
undersigned under section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P.
Birth & Death Registration Rule, 2003 alongwith affidavits and other relevant documents for
entering his child delayed date of birth i.e. 12-01-2021 and place of birth at Village Shamlech, Post
Office Bohli, Tehsil & District Solan (H.P.), but his child date of birth could not be entered in the
record of G.P. Anhech, Tehsil & District Solan.

Now, therefore, by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Master Arjun Khatri s/o Shri
Suraj Khatri & Smt. Meena Khatri may submit their objection in writing or appear in person in this
court on or before 21-06-2025 at 10.00 AMm,, failing which no objection will be entertained after
expiry of date.
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Given under my hand and seal of the court on this 20th day of May, 2025.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate-cuam-Tehsildar,

Solan, District Solan (H.P.).

In the Court of Sub-Divisional Magistrate, Kandaghat, District Solan (H.P.) exercising
the powers of Marriage Officer under Special Marriage Act, 1954

Case No. : 2/ 2025 Date of Instt. : 22-05-2025 Pending for : 23-06-2025

Notice u/s 16 of the Special Marriage Act, 1954 inviting the objections of the General Public for
the registration of marriage.

Notice to the General Public

Whereas, Sh. Mohindra Rathour s/o Sh. Sees Ram Rathour aged 54 years r/o Village
Povabo, P.O. Sayri, Sub-Tehsil Mamligh, Distt. Solan (H.P.) and Smt. Pushpa d/o Sh. Malak Ram
aged 46 years r/o Village Banjani, P.O. Chail, Tehsil Kandaghat, Distt. Solan (H.P.) and a/p w/o
afoesaid Sh. Mohindra Rathour s/o Sh. Sees Ram Rathour have moved an application u/s 15 of the
Special Marriage Act, 1954 for registration of their marriage which was solemnized on 30-06-1999.

And, whereas, both the applicants have submitted in their application and in their affidavits
that they were unmarried at the time of solmnization of their marriage as it is their first marriage
and were major in age and having no prohibited relations to each other debarring them to marry
each other. Both the applicants have requested for registration of their marriage.

Therefore, by this notice the public in General is informed that if anyone has any objection
regarding registration of this marriage, he/she may present before this court on or before
23-06-2025 for hearing of objections if any. In case no objection is received by 23-06-2025, it will
be presumed that there is no objection to the registration of the above said marriage and the same
will be registered accordingly.

Given under my hand and seal of the court on 22-05-2025.
Seal. Sd/-

Marriage Officer-cam-SDM,
Kandaghat, District Solan (H. P.).

In the Court of Dr. Poonam, HPAS, Marriage Officer-cum-Sub Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

NOTICE UNDER SECTION 6 OF SPECIAL MARRIAGE ACT

Whereas, Mr. Manish Kumar s/o Mr. Devi Chand, resident of Village and P.O. Kotla-
Panjola, Tehsil Pachhad, District Sirmaur (H.P.) and Ms. Varsha Thakur, daughter of Mr. Kailash
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Thakur, resident of Village Nagali, P.O. Oachghat, Tehsil and District Solan (H.P.) have gave
notice of intended marriage under section 5 of the Special Marriage Act, 1954 to this office.

And whereas, both these applicants have submitted in their application and in their
affidavits that Mr. Manish Kumar and Ms. Varsha are unmarried. Both the applicants have
requested for solemnization of their marriage.

Notices are given to all concerned and General Public to this effect if anybody has got any
objection regarding the registration of marriage between above said Mr. Manish Kumar and Ms.
Varsha they should file their written objections and should appear personally or through their
authorized agents before me within a period of thirty days from the date of issuance of this notice.
After expiry of the said period, the aforesaid marriage will be solemnized accordingly and marriage
certificate would be issued to the applicants by this court and later on no objection will be heard
and accepted.

Issued under my hand and seal of the court on this 16th day of May, 2025.
Sd/-
Seal. Dr. POONAM, HPAS,
Marriage Officer-cum-
Sub-Divisional Magistrate,
Solan, District Solan (H. P.).

In the Court of Dr. Poonam, HPAS, Marriage Officer-cum-Sub Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

NOTICE UNDER SECTION 16 OF SPECIAL MARRIAGE ACT

Whereas, Mr. Devender Kumar son of Mr. Ram Prasad, resident of 28 Near Bus Stop.
Waverly Lodge, Village Subathu Cantt, Shariana (19), Solan, Tehsil and District Solan (H.P.) and
Mrs. Upasana daughter of Mr. Alexender and wife of Mr. Devender Kumar resident of 28 Near Bus
Stop. Waverly Lodge, Village Subathu Cantt, Shariana (19), Solan, Tehsil and District Solan
(H.P.) have filed an application for the registration of their marriage which was solemnized on 27-
06-2001 and they have been living as husband and wife ever since then.

And whereas, both applicants have submitted in their application and in their affidavits that
Mr. Devender Kumar and Mrs. Upasana were unmarried at the time of solemnization of their
marriage and were major in age and having no prohibited relations to each other, debarring them to
marry each other. Both the applicants have requested for registration of their marriage.

Notices have been served to all concerned and General Public to this effect and if anybody
has got any objection regarding the registration of marriage duly solemnized between the above
parties i.e. Mr. Devender Kumar and Mrs. Upasana they may file their written objections and
appear personally or through their authorized agents before me within a period of thirty days from
the date of issuance of this notice. After expiry of the said period, the marriage certificate would be
issued to the applicants by this court, post which no objection will be heard or accepted.

Issued under my hand and seal of the court on this 16th day of May, 2025.
Sd/-
Seal. Dr. POONAM, HPAS,
Marriage Officer-cum-
Sub-Divisional Magistrate,
Solan, District Solan (H. P.).
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CORRECTION OF NAME

I, Anita Kumari d/o Sh. Laxmi Chand, r/o Village Bari, Tehsil Sunder Nagar, District

Mandi (H.P.) declare that as per birth certificate of my daughter's actual & correct name is Aadiya
Thakur instead of Aadya Thakur. All concerned please note.

ANITA KUMARI

d/o Sh. Laxmi Chand,

r/o Village Bari,

Tehsil Sunder Nagar, District Mandi (H.P.).

CHANGE OF NAME

I, Kamla Devi w/o Sh. Budh Ram, r/o Village Rajana, Tehsil Sangrah, District Sirmaur

(H.P.) declare that as per my Aadhar Card & all other record my actual name is Kamla Devi but in
Aadhar Card my name is wrongly shown as Kaula Devi. In future I may be known as Kamla Devi.

KAMLA DEVI

w/o Sh. Budh Ram,

r/o Village Rajana,

Tehsil Sangrah, District Sirmaur (H.P.).

CHANGE OF NAME

I, Madhu Garg w/o Sh. Deepak Garg, r/o Garg Colony, V.P.O. Ghurkari, Tehsil & District
Kangra (H.P.) declare that I have changed my name from Madhu Garg to Madhu Modgil for my all

future purposes. Concerned note it.
MADHU GARG

w/o Sh. Deepak Garg,

r/o Garg Colony, V.P.O. Ghurkari,
Tehsil & District Kangra (H.P.).

CORRECTION OF NAME

I, Balwinder Kaur (50) w/o Sh. Dilawar Singh, r/o Village Sahora Jattan, P.O. Chaloh,
Tehsil Indora, District Kangra (H.P.) do hereby declare that my real name is Balwinder Kaur but in
my Aadhar Card it has been wrongly mentioned as Sushma which needs to be corrected. All

concerned please note.
BALWINDER KAUR

w/o Sh. Dilawar Singh,

r/o Village Sahora Jattan, P.O. Chaloh,
Tehsil Indora, District Kangra (H.P.).
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CORRECTION OF NAME

I, Suresh Kumar s/o Sh. Tara Chand, r/o V.P.O. Shari, Tehsil Theog, District Shimla
(H.P.)-171212 declare that in my Aadhar Card my name is wrongly entered as Naresh Kumar
which should be corrected as Suresh Kumar. Please correct this.

SURESH KUMAR

s/o Sh. Tara Chand,

r/o V.P.O. Shari, Tehsil Theog,
District Shimla (H.P.).

CORRECTION OF NAME

I, Varsha Bhandari w/o Sh. Harvindra Bhandari, r/o Vrindavan Colony, Damrog Road,
Solan (H.P.)-173211 declare that in my son Himank Bhandari's matriculation certificate my name

is wrongly entered as Varsha which should be corrected as Varsha Bhandari.

VARSHA BHANDARI

w/o Sh. Harvindra Bhandari,
r/o Vrindavan Colony,
Damrog Road, Solan (H.P.).

CORRECTION OF NAME

I, Firoj Mohammed s/o Sh. Saleem Mohammed, r/o Ward No. 4, Nalagarh, Tehsil Nalagarh,
District Solan (H.P.) declare that the name Mohd. Usman is wrongly entered in my son's Aadhar
Card. The correct name of my son is Usman Mohammed. I want to get the correct name of my son

in the Aadhar Card changed to Usman Mohammed.

FIROJ] MOHAMMED

s/o Sh. Saleem Mohammed,

r/o Ward No. 4, Nalagarh,

Tehsil Nalagarh, District Solan (H.P.).

CHANGE OF NAME

I, Keshar Singh s/o Sh. Nikka Ram, r/o Village Chanota, P.O. Brang, Sub-Tehsil Mandap,
Tehsil Dharampur, District Mandi (H.P.) declare that I have changed my minor son's name from
Saurbh to Saurav Bhardwaj and in future he may be known as Saurav Bhardwaj. All concerned

please may note.
KESHAR SINGH
s/o0 Sh. Nikka Ram,
r/o Village Chanota, P.O. Brang,
Sub-Tehsil Mandap, Tehsil Dharampur, District Mandi (H.P.).
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CORRECTION OF NAME

I, Ganesh Prasad Acharya s/o Sh. Kamal Raj, r/o Village Halana, P.O. Bhira, Tehsil &
District Hamirpur (H.P.) declare that in my Aadhar Card bearing No. 502423231197 my name is
wrongly entered as Ganash Parsad Aachary which should be corrected as Ganesh Prasad Acharya.
Please correct this.

GANESH PRASAD ACHARYA
s/o Sh. Kamal Raj,

r/o Village Halana, P.O. Bhira,
Tehsil & District Hamirpur (H.P.).

CHANGE OF NAME

I, Dharmender Kumar (35) s/o Late Sh. Bheem Singh, r/o Village Chowki, P.O. Khun,
Tehsil Anni, District Kullu (H.P.) declare that I have changed my minor daughter's name from
Aashrita Thakur to Shrivika Thakur. All concerned please may note.

DHARMENDER KUMAR

s/o Late Sh. Bheem Singh,

r/o Village Chowki, P.O. Khun,
Tehsil Anni, District Kullu (H.P.).

CORRECTION OF NAME

I, Keshwa Ram s/o Sh. Raj Kumar, r/o VTC Koron (791), P.O. Kumarhatti, Tehsil &
District Solan (H.P.) declare that the actual and correct name of my son is Harsh Vardhan but in
Aadhar Card bearing No. 5957 5423 5152 the name of my son has been mentioned as Harsh
Verdhan instead of Harsh Vardhan which is required to be corrected.

KESHWA RAM

s/o Sh. Raj Kumar,

r/o VTC Koron (791),

P.O. Kumarhatti, Tehsil & District Solan (H.P.).

CORRECTION OF NAME

I, Mukul s/o Sh. Jugal Kishore Sharma, r/o House No. 50, Ward No. 7, Near Captain Mridul
Chowk Hamirpur, Tehsil & District Hamirpur (H.P.) declare that in school record of my daughter
Mannat Sharma, my name has wrongly been entered as Mukul Sharma whereas, my correct name
is Mukul. All concerned please note.

MUKUL

s/o Sh. Jugal Kishore Sharma,

r/o House No. 50, Ward No. 7,

Near Captain Mridul Chowk Hamirpur,
Tehsil & District Hamirpur (H.P.).
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CORRECTION OF NAME

I, Kokan Devi w/o Sh. Prem Singh, r/o Village Dugnehra, P.O. Jahniyara, Tehsil & District
Hamirpur (H.P.) declare that in my Aadhar Card my name & my husband's name has wrongly
been entered as Koka Devi & Sh. Prem Chand respectively, whereas, my correct name is Kokan
Devi & my husband's correct name is Sh. Prem Singh. Please note.

KOKAN DEVI

w/o Sh. Prem Singh,

r/o Village Dugnehra, P.O. Jahniyara,
Tehsil & District Hamirpur (H.P.).

CHANGE OF NAME

I, Chander Mani s/o Sh. Dehal Dass, r/o Village Parwara, P.O. Parwara, Tehsil Chachyot,
District Mandi (H.P.)-175029 age 33 years have changed the name of my minor daughter
namely Palak Chauhan age 11 years and she shall be hereafter known as Palka Chauhan.
All concerned note it.

CHANDER MANI

s/o Sh. Dehal Dass,

r/o Village Parwara, P.O. Parwara,
Tehsil Chachyot, District Mandi (H.P.).

CORRECTION OF NAME

I, Farheen Sheikh d/o Mohammad Ameen, r/o Mohalla Upper Julahkari Chamba, P.O.
Hardaspura, Tehsil & District Chamba (H.P.) declare that in my 10th & 12th class DMC my
mother's name has been wrongly entered as Shamshad Sheikh in 10th class and Smt. Shamshad
Sheikh in 12th class, her correct name is Shamshad Begum.

FARHEEN SHEIKH

d/o Mohammad Ameen,

r/o Mohalla Upper Julahkari Chamba,

P.O. Hardaspura, Tehsil & District Chamba (H.P.).

CORRECTION OF NAME

I, Shubha Dai w/o Late Sh. Main Ram, r/o V.P.O. Gaonsari, Tehsil Chirgaon, District
Shimla (H.P.) hereby declare that my name has been wrongly mentioned as Sukh Dei in my Aadhar
Card. Therefore, it should be corrected to Shubha Dai.

SHUBHA DAI

w/o Late Sh. Main Ram,

r/o V.P.O. Gaonsari,

Tehsil Chirgaon, District Shimla (H.P.).
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CORRECTION OF NAME

I, Ishu d/o Guman Singh, Village Koti, P.O. Bachhunch, Tehsil Rohru, District Shimla
(H.P.) hereby declare that my name has been wrongly mentioned as Isha in my Aadhar Card.
Therefore, it should be corrected to Ishu.

ISHU

d/o Guman Singh,

r/o Village Koti, P.O. Bachhunch,
Tehsil Rohru, District Shimla (H.P.).
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